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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI =

INTERLOCUTORY APPLICATION NO. 556 & 557 OF 2024
IN ;
ORIGINAL APPLICATION NO. 515 OF 2023

IN THE MATTER OF:
...Applicant -

Ganga Pollution

Versus
...Respondent

State of Uttar Pradesh & Ors.

REPLY ON BEHALF OF CHIEF ENGINEER, SONE, IRRSGATION
| AND WATER RESOURCES DEPARTMENT, STATE OF UTTAR
PRADESH IN LLA. NO. 556&,557 OF 2024 IN O.A. 515 OF 2023

MOST RESPECTFULLY SHOWETH: |
about 55z, S/o

L, S QP . aged
|, presently posted as Chief Engineer,

Lﬂtzﬁ' kKPS:,

Sone, Irrigation and Water Resources 'Department, State of

Uttar Pradesh, the deponent, do hereby solemnly state and

. AN '
\ 1 ahisis Sagas. 2 am) filing the present Affidavit. That the Deponent is
"\ W R No 2403412011 : -

conversant with the facts and circumstances of the
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L t the Deponent has read and understood the

S AL
ntents of the Present Af'fldawt The averments made e
in the afﬁdawt which are not spec:ﬁcally admltted.lj'-f

hereunder must be consudered to have been demed bV'

the Deponent.

3. That this O.A. pertains to the pivotal issue of defining
and demarceting the Flood Plain ‘Z.fonve of River Ganga
and its tributaries in the St‘ate'\of UP eépecially
—reference to the River Ganga (Rejuvenatlon Protectlon

and. Managﬂment) Authontles Order 2016 and the

%‘( A

the 1.A. No. 556/2024 & 557/2024 are filed by
Harish-Chandra Research lnstitute ‘(Dept. of Atomic
e | ‘Ehergy, GOI). This petition is filed for seeking permiSSion

of constructaon of the Campus (Hostel Bunldmg, lerary‘-'_; o

' "-f’a?iBu;ldmg etc) on the Ieft bank of the nver Ganga near g

Chhatnag Ght n huns, Prayagra an they have prayed




e cas S e
| er eCorels of PlL No. 4003 of zoos dehvered G

dated 21 07, e
| 2023 of Honourable AIIahabad ngh COU"". o

and allow t L
| hem as Party respondent in OA NO 515/2023 L

of H
e Onourable National Green Tribunal.

- It is respectfully submitted by the Respondent that the
delineation of the Flood Plain Zone (FPZ) of River Ganga,
Segment B, Phase Ii, has been carried out in reference to
the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 The coordinates
demarcating the Flood Plain Zone, based on a flood
frequency of 1 in 100 years, have been duly pubhshed

% i
ﬁo % R vide Gazette Notification ;ssued under Section 4 of the
| 4«{ T

lg TAY w Igﬁngatlon and Water Resources Department, bearmg
S 18 1

\ o ooy, Notification No. 24/2025/107/2025&27/\rr/4/16 (Writ)

« R No 24 14:20“
p
-

%:F S GT/2023 dated 29.01.2025, at Lucknow. The present
/

submission is made .m_ Original Application No.

515/2023.

6. It is germane to mention here _thét the matter pertains

to the jurisdiction of the Prayégraj Development -




' 'Authorify,

6092

Praya '
y graj A copy of the aforesard Gazette oy

Notlﬁcatlo e
n has been forwarded to the Vace Cha:rman o

‘Prayagr. iy
Yagraj Development Authority, 'Prayagrai," under A

Lett or
er No. 498/flafu/kok/, dated 02.04.2025, for further

necessary action. True Copy of letter dated 02.04.2025 is

annexed herein as ANNEXURE 1.

7.1t is stated that the Flood Plain Zone of the river Ganga
has been determined by Irrigation Department, U.P. and
the irrigation department,' UP provided the coordinates
of ('Longitude & | atitude) sent by NiH to all the
concerned departmentsﬂ, Uttar Pradesh and ask them to

ke necessary actions as per the co- ordinates (latitude

TA
M ngrtude) It is also stated that if the concerned

B

\ WL o 7ftments face any issues regardmg the above said
« R ko 243 49-011
A

_-&® dinates, the rngatson department is ready to

“&”Tf)/

provide the assistance.

8. | state that everything stated above has been stated by

me in my official capacity on and derived from the

ot

" ':Aai‘."" "4-—-
4 v
it s




i (‘}flcsal records and | state that nothing ‘material has

been concealed therefrom.

9 That the deponent is duty bound to fulfill the obligation

which are assigned under the law and dire

The Deponent
ence to the orders

nal and undertakes to faithfully
hat

ctioné passed

'by this Hon’ble Tnbunal. is fully

committed to ensure the strict adher

of this Hon'ble Tribu

comply with any further directions or instructions t

d by Hon ble “Tribunal w:thout demiour or

T

PONENT

may be passe

I\ 1ahsi S, ”dxq'a%!;
- + R No 24¢34329) ' /z’i ) .
Oz/ 3R // |
N\ VERIFICATION
Verified at Vs anane O this

2025, that the cohtents of the above affidavit from

day of May,

paragraphs 1 to 9 are believed to be true and correct to

the best of my knowledge and belief. No part of it is false

onent ldens
contents v i/ _:.a.,“' y

’emnly aff:rmec D
-and. %matenal has been concealed.
dav 1 werd T :

éd over

lep‘ong"m‘.?\,, eriiad "’”e ‘c be true -
o 34&}‘«{ e 4‘ Mmr DﬂS S i \6\ o B

e s\;f)by,qp Tahsﬂbada'
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